T Ho o TA0-33004/99 REGD. NO. D. L.-33004/99

The Gazette of India

STHTEIRUT
EXTRAORDINARY
9T [I—EUS 3—3U-WUE (i)
PART II—Section 3—Sub-section (ii)

IR | WehTYTa
PUBLISHED BY AUTHORITY
. 3660] =g faoelt, Sgwfaar, faawr 13, 2018/91 22, 1940
No. 3660] NEW DELHI, THURSDAY, SEPTEMBER 13, 2018/BHADRA 22, 1940
FIRIRE FE HATAT

st
7% feeft, 12 frava, 2018

1.3, 4823(31).—Fra 1T TLHTL, FAAT (Femer) Afaazad, 2017 (2018 w71 1) fiY &mr 1 Ft ST
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 12th September, 2018

S.0. 4823(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the Companies
(Amendment) Act, 2017 (1 of 2018), the Central Government hereby appoints the 12th September, 2018 as the date on
which the provisions of sections 66 to 70 (both inclusive) of the said Act shall come into force.

[F. No. 1/5/2013-CL-V- Part I]
K.V.R. MURTY, It. Secy.
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